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       for the Respondent(s) 
 
 

 

 

CORAM: 

HON’BLE SHRI JUSTICE  (DR.) SATISH CHANDRA, PRESIDENT 

HON’BLE SHRI V. PADMANABHAN,  MEMBER (TECHNICAL) 
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ORDER NO: 75441/18 

Per Shri Justice (Dr.) Satish Chandra 

 Heard Shri Arijit Chakraborty and Shri S.N. Mitra, Ld. Counsels for 

the assessee and the respondent. 

2. After hearing both the sides and with the consent of both the 

parties, early hearing is granted. List on 28/8/2017. 

3. In the result, early hearing application is allowed. Parties may 

represent the written notes. 

Dictated and Pronounced in the open Court) 

 

 (SHRI  V. PADMANABHAN )      (JUSTICE DR. SATISH CHANDRA) 
   TECHNICAL MEMBER     PRESIDENT 
 
 
 
k.b/- 
 

 

 

 


